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BEFORE THE HON'BLE HIGH-COURT OF JAMMU AND

KASHMIR AND LADAKH AT JAMMU
WP (C)no. 5 1/ 2024

MEMO OF PARTIES

Dr Sumeet Singh,
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S/o Surta Singh
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and pain management ¢
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Serial No, 237

HIGH COUR
T OF JAMMU & KASHMIR AND LADAKH

AT JAMMU

WP(C) No. 574/2024

Sumeet Singh
.....Appellant(s)/Petitioner(s)

Through: Mr. Aseem Kumar Sawhney, Advocate
V§ J |

UT of J&K and others Respondent(
S ent(s)

Through: Ms. Sagira Jaffer, Advocate vice
Mr. Raman Sharma, AAG.

Coram: HON’BLE MR.JUSTICE MOHD. YOUSUF WANIL JUDGE

ORDER
08.07.2024

1. On mentioning, the case has been taken up out of turn.

2

It is submitted by learned counsel for the petitioner that the respondent
No. 4 in compliance t0 order dated 18.03.2024 passed by this Court
has considered the matter and passed an order bearing No.
CMO/K/10050-54 dated 29.03.2024. which forms the Annexure-| 10

his statement of objections dated 24.05.2024 filed in the matter. It 1s

submitted that the said respondent has in his consideration report

clearly mentioned inter alia that under the Clinical Establishment Act.

2010, there is no provision regarding the sealing of a chinic or

suspension of the registration of the same, yet the impugned action

was felt necessary in order to immediately stop the illegal acuvities

which were allegedly going on in the clinic.
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11 submitted by learned counsel for the petitioner that there are

aluable and costly life-saving drugs in the clinic worth lakhs of

rupees, which are likely to get expired.
List for further consideration on 31.07.2024.

In-the meantime, subject to any contrary orders of this Court, the
respondents under the command of respondent No. 2 are directed to
consider the de-sealing of the clinic and release of all the drugs in the
presence of respondent Nos. 5 and 6. However, consideration for
lease of the drugs in favour of the owner of the clinic shall be subject
to the objections/scrutiny by the respondent Nos. 5 and 6 and that too

on the basis of a superdnama with reasonable conditions to be

determined by the respondent No. 2 in consultation with the

respondent No. 6. A status report in this regard shall be filed by the
respondents positively by the next date of hearing
0. Copies of this order shall be forwarded to the respondents  for

information and compliance.
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